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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI |

ORIGINAL APPLICATION NO. 803/2019

Moti & Ors.

Applicant

Versus

State of Rajasthan
Respondent

COMPLIANCE REPORT OF THE HON’BLE TRIBUNAL
ORDER DATED 22.10.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, H. R. Kasana S/o Shri Jai Mal Kasana, aged 56 years, at present
working as Regional Officer, Rajasthan State Pollution Control Board,

Bharatpur (Raj.) do, hereby submits the compliance report as follows:-
1) That the Hon'ble Tribunal by order dated 22.10.2019 directed inter-alia

as follows:-

“Grievance in this application is against illegal operation of about

25 crusher in village AipurkalharGhatri, Tehsil Bhusawar, District

Bharatpur, Rajasthan.
Let the Rajasthan State Pollution State PCB and the District

Magistrate, Bharatpur look into the matter, take appropriate
action in accordance with law and furnish a factual and action
taken report in the matter within one month by e-mail at judicial:
ngtagov.in. The nodal agency for coordination and compliance will
be the Rajasthan PCB. ”

2) That in compliance of the directions passed by this Hon’ble Tribunal the
joint team of officials of the Revenue Department and RSPCB conducted
the joint inspection of the disputed area on 12.03.2020. During the |
course of inspection total 21 stone crushers were identified out of which
03 were established on the mining leases and 18 were established on

land converted by the District Administration.
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4)

9)

S)

Fhat during the course of inspection out of the total 21 stone crusher, 01

was found closed, remaining 20 were in operational position, but non-

operational due to maintenance work. Out of the remaining 20

operalional stone crushers, inadequate pollution control measures were

found in 09 stone crushers, therefore, these 09 stone crushers were

directed (o not to operate without having adequate pollution control

measures. All the stone crushers are having valid consent to operate
[rom RSPCB. The photo copy of the joint inspection report dated

12.03.2020 having details of distance of each stone crusher from the

nearby villages and consent to operate status is annexed herewith and

marked as Annexure-R/1,

That on the basis of joint inspection report, the State Board had isstied
show cause notices on 15.03.2020 to all the 09 defaulting stone
crushers. The photo copy of the show cause notices dated 15.03.2020
are annexed herewith and marked as Annexure- R/2 (Collectively).
That the defaulting stone crushers were again inspected on 15.07.2020;
all the crushers were found non-operational during the course of
inspection. The photo copy of the inspection dated 15.07.2020 is

annexed herewith and marked as Annexure-R/3.
!
That in the light of submissions made herein above, it is requested that

the compliance report may kindly be taken on record and the original

application may kindly disposed of.

2\

(H. R. Kasana)
Regional Officer, RSPCB,
Bharatpur

|
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Joint Survey Report on dated 12.03.2020 of Stone Crushers Located in Aipur, Kalahar & Ghatri, Tehsil-Bhusawar, District- Bharatpur regarding OA No. 803/2019, Moti &
Qrs. V/s State of Rajasthan
Land Land i .
" =] converted Consent ’
) Conversion | Converted s < c i Status of
S.KNa Namwe ol Industry Village Tehsil Distnict vrder by wStone | Khasra No ATCa o AN pollution Control ..::__..:.:Z_ Status
A ) ) of stone under Au Validity E—
SUM/ Crusher Measures (FCM)
: crusher/mi At
Tehalda Industry
ne lease no
1 [M/s Riddba Siddhi Stone Crusher Ghatri Bhusawar | Bharatpur | 19.05.2010 Yes 10 6500 Valid 30.06-2023 Adequate Operational
L, |[M/s Shrn Mahakah Stone Crusher % : . i
2 1 Dheera; Store Crusher) Ghatn Bhusawar | Bharatpur | 1507.2000 Yos 55 6900 31-03-2023 Adequate Operational
= e
3 |M/s Byranp Stone Crusher Ghatn Blhsawar| Bharatpur 15.10.2005 Yes :.__._nq. = 1908 a0 062022 Uit Closed Closed
M 7s Shree Danke Bihan Gnt Udyog, ML . ; i ML No- ’ -
] ,..._M. ::u.ﬂzrz. Sl de g Ghatni Bhusawar| Bharatpur lease | mine lease 43 ___“u\____.a Vahd 31-08-2022 Adequate .::._L_.::.:
M/~ Maa Jobner Gt Udvog (Harsh S
T o i, ki (arshStone | 000 | Rinsawar | Bharatpur | 07012000 Yes 179, 180 ROGY 20.02-2022 Adequate Operational
Crusher) ! 4
el | 0 (M/s Shree Girragp G Udyog Ghatri Bhusawar | Bharatpur | 11 11.2011 Yes U] 6550 108.2023 In-adeguate Dper
b ) ' i
t]
L~} 7 |M/s Maa idela Deve Stone Crusher Pvtlad Ghatri Bhusawar | Bhavatpur | 22 122004 Yes 257 6243 Valid 11.05.202! _f_.““”_”__.ﬂwn Operatl
# o |M/s Balaji Stone Crusher Ghatn Bhusawar| Bharatpur 26052003 Yes 116, 114 3238 Valid 31102022 Adequate Operational
- L 9 {M/s Om Narayan Stone Crusher Pyt Ltd Ghatrt Bhusawar | Bharatpur | 06012009 Yes 44,46 9987 Valid 31052023 In-adeguate Operational
amsmmy | 10 |M/sShree Jagdamba Stone Crusher Ghatri Bhusawar| Bharatpur | 22092009 Yes an 19410 Valid 31-01-2023 In-adequate Operational
{l. No-
l‘.\ 11 |M/s Ashok Stone Crusher, ML No-367 /U2 Ghatri Bhusawar | Bharatpur | mine lease mine lease 590 ”aq_.\f..__u Valid 2802.2023 In-adequate uperational L
: ML No-
12 IM/s Om Shan Gint Udyog, ML No. 57/94 Ghatri Bhusawar| Bharatpur | mine lease | mine lease 205 . Vahd 31.03.2023 Adeguate Operatinnal
!/ b 57/94 b
: i = = : : Paruall
amap | '3 |Mys NirmanSto Crusher Ghatri Ithusawar| Bharatpur 14.08.2003 Yes 170 2000 Vahd 31.03.2024 o Operational
/ Adeguate 2
14 |M/s Shiv Stone Crusher Ghatri Bhusawar | Bharatpur 27.03.2006 Yes 74 4900 Valid 30.06.2023 Adequate Qperavional
15 |M/s Shree | Crusher Stone Company Ghatri Bhusawar| Bharatpur | 11.1 1.2005 Yes 167 2467 Vahd 31082022 ’ Adequate Operational
D ,
S 16 |M/s New Maa Johner Grit Udyog Ghatri Bhusawar| Bharatpur 07.01.2004 Yes 179, 180 8069 alid 30042024 ﬁ ._,“_M..”_.._Wq Opcrational
- Alle ,
17 |M/s Bhagirath Stonc Crusher, Ghatri Bhusawar | Bharatpur 17.06.2008 Yes 705/136 5018 Valid 30-09-2022 — Adeguate Operational
14 |M/s Shri Ram stone Crusher Udyog Ghatri Bhusawar | Bharatpur Tu.:m.m::m Yes 165 24606 Valid 31.01.2023 # Adequate Operational
ey B
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N -
19 {M/s L3C Infratech Limited Ghatri | Bhusawar | Bharatpur §02.11.2011 Yes 9,11 14598 valid 31.03.2023 Adequate Operational ’
_— - N o S . Partiall A
j_ 20.. | M/s Sarswati Stone Crusher Kalahar | Bhusawar| Bharatpur | 13.03.1997 Yes 224 3200 Valid 30.09.2022 ,EEE;M., Operational ﬂ
— . partiall )
l_‘.: M/s Vinayak Stone Crusher Aipur Bhusawar | Bharatpur | 13.02.2007 Yes 87/531 6600 valid 21.01.2024 >=S=E<n Operational ,

2 i T B T @ < A ge 2R 20 SuRl A D ad e, s i) o o @ SR W & A e @it w18 Bu wurRa & A e El

3. e & fw § WRa BYR Garerd) o yafawe AEme S @ @ qdl gamger H¥ d e @ Sfa ydd e g awie famr

6 ug @ fn e gy A Al fen @ s aed § a8 €1 ar e fer de il g

5 Wi TE A1 A SR W 2 i @ e vead vent fer Q) el gl s 3 01.082010 AW 6-7 qot ereis o kel & e TR YER
R T %A TR B TS A G o w0| A B TS T 70-80 G &1 T Tkt A X A @ g € ) off | o A e e A A

I UHag N Aol fEie U@ g T

=i

P T

G.R. Bairwa Satyavan Singh Manjeet Singh
Tehsildr, Bhuswar 150 RSPCB, Bharatpur Patwari, Ghatri Patwal, Suhari
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REGIONAL OFFICE T0S644-228114 ;
RAJASTHAN STATE POLLUTION CONTROL BOARD
‘:‘;‘.\%g}’ Behind Jindal Hospital, SPM Nagar, Bharatpur-321001
No: RPCB/RO/Bharatpur/BTP-886/ |75 2 Date ]5]3]2-020

M/s Vinayak Stone Crusher

Village-Aiepur, Tehsil-Weir
Distriet- Bharatpur.

t
Subject- Show cause notice for intended revocation of Consent to Operate and intended closure
direction under section 31(A) of the Air (Prevention & Control of Pollution) Act, 1981.
Reference- (i) Consent to Operate issued vide leter no. I Tech)/Bharatpur(Weir)/ 10(1)/2009-
2010/2325-2326 dated 25/01/2019.
(ii) Regarding compliance of guidelines for abwement and control of pollution in stone
crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018.
(ii1) Inspection of the Stone Crusher carried out on dt 12.03.2020.
This is without prejudice 1o the right of the Rajasthan State Poilution Control Board (herematier
called as 'the Board') to initiate proceeding under the provisions of the Air (Prevention & Controd ot
Pollution) Act, 1981 (hereinatier called as 'the Air Act’) for violation of various provisions of the Act
here-in-after shown:-
1. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came into force in the whole
of the State of Rajasthan with effeet from 16/05/1981. ¢
2. And whereas the Air Act has been enacted to provide for the prevention, control and ’
abatement of air pollution.
3. And whereas keeping this in view the Board has been conferred power 10 1ake such steps as
are deemed necessary for the prevention. control and abatement of Air pollution,
4. And whereas M/s Vinayak Stone Crusher (herein after referred 1o as "the Indusm ™) i
engaged in operating a stone crushing plant at Villuge- Aiepur, Tehsil-Weir, District-
Bharatpur. During the process industry emits air pollutants.
5. And whereas, in order to verify the status of compliance of conditions of censent o
operate, officials of the Board inspected the plant on dated 12.03.2020. During the
course ol inspection. it was observed that the poliutton control measure has not been
provided up to the provisions of E.PP. Act 1986. The ratio being that-
¢ That Boundary wall has not been provided around the erusher area.
o That Hopper chute arrangement has not been provided at all conveyors.
o Water spraying arrangenment has not been provided at Conveyors,
e Convevors was found not covered. R

o That Vibratory screen was found not covered with metal sheets,

e Water spraying arrangenient has not been provided at inlet and vutlet of Jaw crusher.

o That you are directed not to operate stone crusher plant betore completion of above said
work and inform to this office belore operation of erusher.

6. And whercas, it is thus evident that the crusher has Tailed 10 provide adequate air
pollution control measures and conditions of consent 10 operate are not being
complied with.

7. And whereas above stated violations. of the provisions of the Air Aet have been
viewed seriously by the Board.
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REGIONAL OFFICE A )5644-228114
Q RAJASTHAN STATE POLLUTION CONTROL. B()ARI)
\’!‘%g",’ Behind Jindal Hospital, SPM Nagar, Bharatpur-321001

8. And whereas it is to inform vou that State Board vide letter dt. 05/06/2018 has issued
suidelines for abetment and control of pollution in stone crusher industry. You are
advised to submit compliance report of guidelines within 15 days of issuance of this
letter along with the bank guarantee in reference of-

() All existing stone erushers not having plantation upto prescribed norms, shall

; y . |
submit a time bound action plan (not more than one year) along with bank  guarantee
ol Rs, 15000/-,

(b) All operating stone erusher units shall construct boundary wall around stone J
crusher’s area within six months from the date of issuance of these vuidelines.,
Accordingly, a time bound action plan with bank puarantee (of an amount not less than

10% of expenditure required for boundary wall) shall be submitted to the Board
immediately,

In light of above, the Board, in order to prevent further pollution & non compliance
of the provisions of the Air Act, intends 1o revoke the Consent 1o Operate and in exercise of

the powers conferred upon it under section 3H(A)ol Air Act intends o issue following
direction:-

a. Thatall the process carried out by the industry should be closed down and
b, That appropriate authorities should be directed to stop supply of water& electricity to
the industry and seal D.G sets if any.

vpats el
..... ad

intended closure direction under Air Act, you may submit your reply o tis oifice within o
period of 15 days from the date of issue of this notice, failing which the above said
under the Air Act shall be initiated without any further notice.

If you have any objection against intended revoeation of consent to ape
action

Yours Sincerely,

0.
(HR Kasana) ¢

Regional Officer

Copy to:
1. Mas/Zr‘ file

Regiondl Ofticer
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M/s Saraswati Stone Crusher
Village- Kalohay, Tehsil-Bhusaway
District- Bharatpar,

Subject- Show cause notice for intended re

Reference- (i) Consent 1o Operate issued vide letter no, F(Pech) BharatpurWeir) 16(1y2010-

- S

——w
(haelo- 40

REGIONAL OFFICE . 4405644.2081 14 —
RAJASTHAN STATE POLLUTION CONTROL. BOARD
Behind Jindal Hospital, SPM Nagar, Bharatpur-32100]

Date JSJ ?,l 0L
Rep, post

vocation of Consent to Operate and miended closure

direction under section 31(A) of the Air (Prevention & Control ol Pollution) Act, 1981

2011/784-785 dated 1170872017,

(n) Regarding compliange of guidelines for abatement and control of pollution in stope

L
Crusher industry issued vide HO letter no. SCMG(Gen-03)/RPC13/307 dated
05/06/2018.
(i) Inspection of the Stone Crusher carried out on dt 12.03.2020,
This is without prejudice 1o the right of the Rajasthan State Pollution Control Board (hereinafter
called us 'the Board') 10 initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 19§ (hereinatter called as 'the Air Act') for violation of various provisions of the Act
heresin-afier shown:-
L. Whereas, the Air (Prevention & Control of Poltution) Act. 1981 came into force in the whole
of the State of Rajasthan with effect from 16/05/1981.
2. And whereas the Air Act has been enacted 1o provide for the prevention, controd and
abatement of air pollution,
3. And whereas keeping this in view the Board has been conferred power to take suel; steps as
are deemed necessary for the prevention, control and abatement of Ajr pollution, .
4. And whereas M/s Saraswati Stone Crusher (herein afier referred o as "the Industry") js
engaged in operating a stone crushing plant at Village- Kalohar, Tehsil-Bhusawar, District-
Bharatpur, During the process industry emits air pollutants,
5. And whercas, in order to verity the status of compliance of conditions of consent to
operate, officials of the Board inspected the plant on dated 12.03.2020. During the
course of inspection, it was observed that the pollution control measure has not been
provided up 1o the provisions of E.P. Act 1986. The ratio being that-
o That Hopper chute arrangement has not been provided at all conveyors,
e Conveyors was found not covered,
e That Sign Board displayed showing the name, address and capacity of the stone erusher
industry has not been provided,
¢ That Boundary wall has not been provided around the crusher area,
*  That you are dirceted not to operate stone crusher plant before completion of aboye said
work and inform to this office before operation of crusher,
6. And whereas, it is thus evident that the crusher has failed 1o provide adequate air
pollution coutrol measures and conditions of consent to vperale e not heine ‘ )
complied with. ‘ . g
7. And whereas above stated violations of the provisions of the Air Act have been

viewed seriously by the Board.
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REGIONAL OFFICE CT05644-228114
% RAJASTHAN STATE POLLUTION CONTROL BOARD
‘ﬂ?;' Behind Jindal Hospital, SPM Nagar, Bharatpur-321001
8.

And whereas it is w0 inform you that State Board vide letter dt. 053/06/2018 has issued
euidelines for abetment and control of pollution in stone crusher industry. You are
advised to submit compliance report of guidelines within 15 days of issuance of this
letter along with the bank guarantee in reference of-

(a) All existing stone crushers not having plantation upto preseribed norms, shall
submit a time bound action plan (not more than one year) along with bank  guarantec
of Rs. 15000/-,

(b) AIl operating stone crusher units shall construet boundary wall around stone
crusher’s area within six months from the date of issuance of these suidelines.
Accordingly, a time bound action plan with bank guarantee (ol an amount not less than

10% of expenditure required for boundary wall) shall be submitted to the Board
immediately.

In light of above. the Board, in order to prevent further pollution & non compliance
of the provisions of the Air Act. intends to revoke the Consent to Operate and in exercise of
the powers conferred upon it under section 31(A)of Air Act intends to issue following
direction:-

a. That all the process carried out by the industry should be closed down and
b. That appropriate authorities should be direeted to stop supply of water& electricity 1o
the industry and seal D.G sets if any.

I you have any objection against intended revocation of consent 1o operate and
intended closure direction under Air Act. vou may submit vour reply to this office within .
period of 15 days from the date of issue of this notice, Tailing which the above said action
under the Air Act shall be initiated witheut any further notice.

Yours Sincerely,

(HR K-.lsuu/:;jr‘

Regional Officer

Copy to:
1. M/'v!tcr file
ReginyA Officer

B e S

frgenio-
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No: RPCB/RO/Bharatpur/BTP-1136/ (i3S

REGIONAL OFFICE TN05644-228114
RAJASTHAN STATE POLLUTION CONTROL BOARD
Behind Jindal Hospital, SPM Nagar, Bharatpur-321001

Regp. post

M/s New Maa Jobner Grit Udyog
Village-Ghatri, Tehsil-Bhusawar
District- Bharatpur,

Subject- Show cause notice for intended revocation of Consent to Operate and intended closure

direction under section 31(A) of the Air (Prevention & Control of Pollution) Act. 198].

Reference- (i) Consent to Operate issued vide leter no. F(Tech)Bharatpur(Weir)/773(1)/2016-

2017/1003-1004 dated 25/07/2018.

(i) Regarding compliance of guidelines for abatement and control of pollution in stone
crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018,.

(iii) Inspection of the mineral grinding unit carried out on dt 12.03.2020,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafier
called as 'the Board') to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafier called as 'the Air Act') for violation of various provisions of the Act
here-in-after shown:-

l:

[§S]

Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came into foree in the whole
of the State of Rajasthan with effect from 16/05/1981.

And whereas the Air Act has been enacted 10 provide for the prevention. contral and
abatement of air pollution.

And whereas Keeping this in view the Board has been conferred power 10 take such steps as

are deemed necessary for the prevention, control and abatement of Air pollution,

And whereas M/s New Maa Jobner Grit Udyog (herein after referred 10 as "the Industry”) is

engaged in operating a mineral grinding plant at Village- Ghatri, Tehsil-Bhusawar,

District- Bharatpur. During the process industry emits air pollutants.

And whereas, in order to verify the status of compliance of conditions of consen 1o

operate, officials of the Board inspected the plant on dated 12.03.2020. During the

course of inspection, it was observed that the pollution control measure has not been

provided up to the provisions of E.P. Act 1986. The ratio being that-

That Hopper chute arrangement has not been provided at all conveyors,

Water spraying arrangement has not been provided at Conveyors,

Conveyors was found not covered.

That Wind breaking wall provided by project proponeat (PP) are not as per guidelines
provided by Board and found damaged.

That Sign Board displayed showing the name, address and capacity of the stone crusher
industry has not been provided.

That Boundary wall has not been provided around the crusher area.

That you are dirccted not to operate stone erusher plant before completion of above said
wurk.:uul inform to this office before operation of crusher.

And whereas, it is thus evident that the mineral grinding has failed to provide adequate
air pollution control measures and conditions of consent to operate are not being
complied with. .

And whereas above stated violations of the provisions of the Air Act have been
viewed seriously by the Board.

Date \ Y\zl\ D

Ybaen(mia
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REGIONAL OFFICE SU05644-22811H4
% RAJASTHAN STATE POLLUTION CONTROL BOARD
S\ Behind Jindal Hospital, SPM Nagar, Bharatpur-321001
S.

f‘\ln‘((ii \;'.hcrcas it is to inform you that State Board vide letter dt, 03/06/2018 has issued
guidelines for abetment and control of pollution in stone crusher industn Yo e

D i : - R VU e .
. vised to sul?mn compliance report of guidelines within 13 days ot issuance ot this
etter along with the bank guarantee in reference of-

() .-\l_l exls:tiug stone crushers not having plantation upto prescribed norms, shall
su‘hmlt a time bound action plan (not more than une year) along with bank  guarantee
of Rs. 15000/-. i ma

(b) All operating stone crusher units shall construct boundary wall around stone
crusher’s area within six months from the date of issuance “of these wuidelines.
Accordingly, a time bound action plan with bank guarantee (of an amount nn: less than

IlU"/u of expenditure required for boundary wall) shall be submitted to the Board
immediately.

In light of above, the Board, in order to prevent further pollution & non compliance
of the provisions of the Air Act, intends to revoke the Consent to Operate and in exercise of
the powers conferred upon it under section 3 1Al Alr Act intends to issuy tollowing (
direction:-

a. That all the process carried out by the industry should be closed down and
b. That appropriate authorities should be direeted to stop supply ol waterd clectricity o
the industry and seal D.G sets if any.

If you have any objection against intended revocation of conscnl 1o operate and
intended closure direction under Air Act, you may submit your reply to this office within a
period of 15 days from the date of issuc of this notice, failing which the above said action
under the Air Act shall be initiated without any further notice.

Yours Sincerely.

Regional Officer

Scanned with CamScanner



EEs

e — e |
Page po-14

REGIONAL OFFICE 05644-228114
RAJASTHAN STATE POLLUTION CONTROL BOARD
% Behind Jindal Hospital, Spy Nagar. Bharatpur-321001
No: R[’CB/RO."I.’.hamtpurIBT[’-SS‘)/f"I bk | Date |5 \3]76}0

Reg. post
M/s Nirman Stone Crusher

Village- Ghatri, Tehsil-Weir
District- Bharatpur.,

Subjeet- Show cause notice for intended revocation of Consent to Operate and intended closure

direction under sectjon 3 1(A) of the Air (Prevention & Control of Pollution) Act. 1981 e
Reference- (i) Consent 1o Operate issued vide letter no. I-'(SCMG).-’Bhnr;:tpur{\\"cir)E 1(1)/2012-
201372690-2691 dated 13/03/2019.
(ii) Regarding compliance of guidelines for abatement and controi of poliution in stone
crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018.
(iil) Inspection of the Stone Crusher carried out on dt 12.03.2020.
This is without prejudice to the right of the Rajasthan State Pollution Control Board thereinafier
called as 'the Board') 10 initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafier called as 'the Air Act') for violation of various provisions of the Act
here-in-after shown:-
. Whereas. the Air (Prevention & Control of Pollution) Act. 1981 came into force in the whole
of the State of Rajasthan with effect from 16/05/1981.
2. And whereas the Air Act has been enacted w provide for the prevention. control and L3
abatement of air pollution.
3. And whereas keeping this in view the Board has been conferred power to take such steps as
are deemed necessary for the prevention. control and abatement of Ajr poilution, ,
4. And whereas M/s Nirman Stone Crusher (herein afier referred 1o as “the Indusin™y is
engaged in operating a stone crushing plant at Village- Ghatri. Tehsil-Weir, Distriet-
Bharatpur. During the process industry emits air pollutants,
5. And whereas, in order 10 verify the status of compliance of conditions of consent W
operate, officials of the Board inspected the plant on duted 12.03.2020. During the
course of inspection, it was observed that the pollution control measure has not been
provided up 1o the provisions of E.P. Act 1986. The ratio being that-
* That Boundary wall has not been provided around the crusher areq,
* That Hopper chute arrangement has not been provided at all conveyors.
*  Water spraying arrangement has not been provided at Conveyors,
*  Conveyors was found not covered.
* That Vibratory screen was found not covered with metal sheets. :

*  Water spraying arrangement has not been provided at inlet and outlet of Jaw crusher.,

*  That Inlet and Qutlet of Primary Stone Crusher was found not covered,

¢ That Sign Board displayed showing the name, address and capacity of the stone erusher
industry has not been provided.

* That Wind breaking wall provided by project proponent (PP) are not as per guidelines
provided by Board and found damaged.

e That you are dirceted not to operate stone crusher plunt before completion of aboy ¢ saidd
work and inform to this office before operation of crusher,
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6. And whereas, it is thus evident that the crusher has faile

pollution control measures
complied with,

7. And whereas above stated viol

viewed seriously by the Board.

And whereas it is to inform you that State Board vide

guidelines for abetment

d 1o provide adequate air
and conditions of consent 1o uperate

are not being
ations ol the provisions of the Air Act have been

letter du. 05/06/2018 has issucd

and control of pollution in stone crusher industry. Y

advised to submit compliance report of guidelines within 13 !
letter along with the bank guarantee in reference of-

(1) All existing stone crushers not having

submit a time bound action pl

of Rs, 15000/-.

(b) All operating stone crusher units shall construct bound
crusher's area within six

Ut aare

diys of issuance of this

plantation up to prescribed norms, shall

an (not more than one year) along with bank  guarantee

ary wall around stone
months from the date of issuance of these guidelines,

Accordingly, a time_bound
10% of expenditure re
immediately.

action plan with bank guarantee (of an amount not less than
quired for boundary wall) shall be submitted to the Bourd

In light of above, the Board, in order to prevent further pollution & non compliance
of the provisions of the Air Act. intends to revoke the Consent to Operate and in exercise of
the powers conferred upon it under section JU(A)ol Air Act intends 1o issue following
direction:-

a. That all the process carried out by the industry should be closed down and
b. That appropriate authoritics should be directed to stop supply of water& electricity 10
the industry and seal D.G sets if any.

If you have any objection against intended revocation of consent to operate and
intended closure direction under Air Act, you may submit your reply to this office within a
peried of 15 days from the date of issue of this notice, failing which the above said action
under the Air Act shall be initiated without any further notice.

Yours Sincercly,

(
(HR l\'nm’\ '

Regional Officer
Copylo:
1. Mastet file

R\-giuﬁ Officer

fage No15
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REGIONAL OFFICE 1005644-228114
RAJASTHAN STATE POLLUTION CONTROL BOARD
Behind Jindal Hospital, SPM Nagar, Bharatpur-321001

20
No: RFCB/RO/Bharatpur/BTP-854/ 1749 Date 15]3|2-07%

Reg. post

M/s Maa Kela Devi Grit Udyoe
Village- Ghatri, Tehsil-Bhusawar
District- Bha ratpur.,

Subjeet- Show cause notice for intended revocation of Consent to Operate and intended closure

direction under section 31(A) of the Ajr (Prevention & Control of Pollution) Act, 1981,

Reference- (i) Consent to Operate issued vide letter no. F(SCMGY Bharatpur(Weir)30(1)/2012-

2013/874-875 dated 04/07/2018.

(i) Regarding compliance of guidelines for abatement and coutrol ol pollution in stone
Crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018.

(iii) Inspection of the Stone Crusher carried out on dt 12.03.2020.

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafier
called as 'the Board') to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafier called as "the Air Act’) for violation of various provisions of the Act
here-in-after shown:-

l.

to

Whereas. the Ajr (Prevention & Control of Pollution) Act, 1981 came into force in the whole
of the State of Rajasthan with effect from 16/05/1981,

And whereas the Air Act has been enacted to provide for the prevention, contro! and
abatement of air pollution,

And whereas keeping this in view the Board has been conferred power to take such steps as

are deemed necessary for the prevention, control and abatement of Air pollution.

And whereas M/s Maa Kela Devi Grit Udyog (herein afier referred to as “the Industry™) is

engaged in operating a stone crushing plant at Village- Ghatri, Tehsil-Bhusawar, Distriet-

Bharatpur. During the process industry emits air pollutants.

And whereas, in order to verify the status of compliance of conditions of consent 1o

operate, officials of the Board inspected the plant on dated 12.03.2020. During the,
course of inspection, it was observed that the pollution contro! measure has not been

provided up to the provisions of E.p. AL 1986. The ratio being that-

That Hopper chute arrangement has not been provided at all conveyors.

Water spraying arvangement has not been provided at Conveyors.

Conveyors was found not covered.

That Wind breaking wall provided by project proponent (PP) are not as per guidelines
provided by Board and found damaged.

That Sign Board displayed showing the nane, address and capacity of the stone crusher
industry has not been provided.

That Boundary wall has not been provided around the crusher area,

That you are directed not to operite stone erusher plant before completion of above said
work and inform to this office before operation of crusher.

And whereas, it is thus evident that the crusher has failed 10 provide adequate air
pollution contral measures and conditions of consent to operate are not being
complied with, ;

And whereas above stated violations o the provisions of the Air Act have been
viewed seriously by the Board,

Po%e_ No- 46
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8. /\n‘dl \\.hcrc:t_s ILis to tnform you that State Board vide Tetter di. 03/06/2018 has issued

(1 . Y - a > - = > ! £ i
buu_ulmu tor .1l_1umgm and control of pollution in stone crusher industry. You are
advised to submit complianee report of guidelines within 15
letter along with the bank guarantec in reference of-
() All existing stone crushers not having plantation upto preseribed norms, shall

su‘hnul o time bound action plan (not more than oune year) along with bank  guarantee
of Rs. 15000/-,

days of issuanee ol this

(b) All operating stone crusher units shall construct boundary wall around stone
R e L 1 o . L : . o N . .

erusher’s area within six months from the date of issuance of these guidelines.
Accordingly, a time bound action plan with bank guarantee (of an amount not less than

10% of expenditure required for houndary wall) shall be submitted to the Board
immediately,

In light of above, the Board, in order to prevent further potlution & non compliance
of the provisions of the Air Act. intends to revoke the Consent to Operate and in exercise of

the powers conterred upon it under section 31(A)1 Air Act mtends to issue tollowine (
direction;-

a. That all the process carried out by the industry should be closed down und
b. That appropriate authorities should be directed to stop supply of waterd electricity to
the industry and seal D.G sets if any.

I you have any objection against intended revocation of consent to operate and
intended closure direction under Air Act, vou may submit your reply to this office within @

period of 15 days from the date of issue of this notice, failing which the above said action
under the Air Act shall be initiated without any further notice.

Yours Sineerely.

(HR Kasuna)
Regional Officer

Copvio:

1. Mn%r file <t

Rt';_"inll'.xl/{l'l'n' er
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No: RPCB/RO/Bharmpur/BTP-887/ Y41

REGIONAL OFFICI TOS644-228114
RAJASTHAN STATE POLLUTION CONTROL BOARD
Behind Jindal Hospital, SPM Nagar, Bharatpur-321001

Reg. post

M/s Ashok Stone Crusher
Village-Ghatri, Tehsil-Weir
District- Bharatpur.

Subject- Show cause notice for intended revocation of Consent 1o Operate and intended closure

direction under seetion 31(A) of the Air (Prevention & Control of Pollution) Act, 1981.

Reference- (i) Consent to Operate issued vide letter no. F(SCMG)/Bharatpur(Weir)/20(1)/2012-

2013/693-696 dated 17/08/2016 & F(SCMGYBharatpur( Weir)/20(1)/2012-
20137267-268 dated 26/04/2018.

(1) Regarding compliance of guidelines for abatement and control of pollution in stone
crusher industry issued vide HO fetter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018.

(i) Inspection of the Stone Crusher carried out on dt 12.03.2020.

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafier
called as 'the Board') 1o initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafier called as ‘the Air Act’) for violation of various provisions of the Act

here-in-after shown:-

6.

Whereas, the Air (Prevention & Control of Pollution) Act. 1981 came into force in the whole
of the State of Rajasthan with effect from 16/05/1981.

And whereas the Air Act has been enacted 1o provide for the prevention. control and
abatement of air pollution.

And whercas keeping this in view the Board has been conferred power (o tahe such steps s
are deemed necessary for the prevention, control and abatement of Air poliution.

And whercas M/s Ashok Stone Crusher (herein after reierred 10 as "the Industry™) s
engaged in operating a stone crushing plam at Village- Ghatri, Tehsil-Weir, District-
Bharatpur. During the process industry emits air pollutants.

And whereas, in order 1o verify the status of compliance of conditions of consent to
operate. officials of the Board inspected the plant on dated 12.03.2020. During the
course of inspection, it was observed that the pollution control measure has not been
provided up to the provisions of E.P. Act 1986. The ratio being that-

That Boundary wall has not been provided around the crusher area,

That Hopper chute arrangement has not been provided at all conveyors,

Water spraying arrangement has not been provided at Conveyors.

Conveyors was found not covered.

That Vibratory screen was found not covered with metal sheets,

Water spraying arrangement has not been provided at inlet and outlet of Jaw crusher.
That you are divected nuot to opevate stone erusher plant hefore completion of above said
work and inform te this office before operition of erusher,

And whereas, it is thus evident that the crusher has fuled to provide adegiate an
pollution controi measures and conditions of consent v eperate are i
camplied with.

And whereas above stated violations of the provisions of the Air Act have bheen
viewed seriously by the Board.

Date \5]?’]0’0 e

f;oae No.4 8
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\nd whereas it is o inform vou that State Board vide letter di. 05/06/2018 has issued
putdelines tor abetment and control of pollution in stone crusher industry. You are
advised o subimit compliance report of guidelines within 13 davs of issuance of this
tetter along with the bank guarantee in reference of-

() Albenisting stone erushers not having plantation upto preseribed norms, shall

submit a time bound action plan (not more than one vear) along with bank  guarantee
of R, 15000 -,

() AW operating stone erusher units shall construct boundary wall around stone
crusher’s area within siv: months from the date of issuance of these suidelines,
Accordingly, a time bound action plan with bank guarantee (of an amount not less than

a - . . o i
}l} o of expenditure requived for boundary wall) shall be submitted to the Board
mmediately,

o light of above, the Board, in order to prevent further pollution & non mmph.um
ot the provistons of the Air Act, intends to revoke the Consent 10 Operate and in exercise of

the powers conferred upon it under section 3gA)ol Adr Act mtends 1o issue following
direction:-

a Thatall the process carried vut by the industry should be elosed down and
b, That appropriate anthorities should be divected to stop supply of water& electnieaty o
the idustry and seal DUG sets aifany,
L]

It you have any objection against intended revoeation of consent to operate and
mtended closure divection under Air Act, you may submit your repiy 1o tins office withm
period of 15 days from the date of issue of this notice, failing which the above said acnon
under the Air Act shall be initiated without any turilier notice,

Yours Sincerely,

(HR Kus’:n:/l)\—/

Regional Otticer

chiAl Officer

L‘\‘}“\ to:
1. hl:xs}rr file
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REGIONAL OFFICE 05644-228114
RAJASTHAN STATE POLLUTION CONTROL BOARD t
i Eay Behind Jindal Hospital, SPM Nagar, Bharatpur-32100]
No: RPCB/RO/Bharatpur/BTP-885/ 174 Date 1§12)20%0

Reo. post

M/s Shree Jagdamba Stone Crusher
Village-G hatri, Tehsil-Weir
District- Bharatpur,

Subject- Show cause notice for intended revocation of Consent 1o Operate and intended closure
direction under section 31(A) of the Air (Prevention & Control of Pollution; Avr 1087
Reference- (i) Consent to Operate issued vide leter no. FISCMGY Bharatpur( Weir)3(1)/2011-
2012/1986-1987 dated 167022018,
(ii) Regarding compliance of guidelines for abatement and contral of poliution in stone
crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018. '
(i) Inspection of the Stone Crusher carried out on dy 12.03.2020.

This is withour prejudice 1o the right of the Rajusthan State Pollution Comrol Board (hereinafier
called as "the Board') 10 initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 193] (hereinafier called as ‘the Air Act') for violation ot various provisions of the Act
here-in-afier shown:- .

I, Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came into force in the w hole
of the Siate of Rajasthan with effect from 16/05/1981.

2. And whereas the Air Act has been enacted 10 provide for the prevention. control and
abatement of air pollution.

[=]

And whereas keeping this in view the Board has been conferred power 1o take such sieps as

are deemed necessary for the prevention, control and abatement of Air pollution,

4. And whereas M/s Shree Jagdamba Stone Crusher (herein atter referred 10 as “the
Industry") is eéngaged in operating a stone crushing plant at Village- Ghatri, Tehsil-Weir,
District- Bharatpur. During the process industry emits air pollutants.

3. And whereas, in order 10 verify the status of compliance of conditions of consent 1o
operate. officials of the Board nspected the plant on dated 12.03.2020. During the
course of inspection, it was obsery ed that the pollution control measure has not been
provided up to the provisions of E.P. Act 1986. The ratio being that-

* That Boundary wall has not been provided around the crusher area,

* That Hopper chute arrangement has not been provided ar all convevors,

*  Water spraving rrangement has not been provided a1 Com evors,

*  Conveyors was found not covered.

¢ That Vibratory sereen was found not covered with metal sheets,

e Water spraying arrangement has not been provided atinlet and outlet of Jaw erusher,

¢ That Inlet and Outlet of Primary Stone Crusher was found not covered.

*  That Sign Bourd displayed showing the namey address and capacity of the stone crushes
industry luas not been provided.,

*  That you are directed not to operate stosie erusher plant before campletion ofabay ¢ wijd
work and in form 10 this office before operation of crusher,

6. And whereas, it is thus evident that the crusher has failed 1o provide adequate air

pollution control measures and conditions of consent 10 operate are not. being

complied with.

Scanned with CamScanner




REGIONAL OFFICL CU05644-228114

% R.»\Jr\?THAN STATE POLLUTION CONTROL. BOARD
‘iﬁ';' Behind Jindal Hospital, SPM Nagar, Bharatpur-321001
7.

o dan.

.-\‘nd \\'hcru'us above stated violations of the provisions of the A Act have heon
viewed seriously by the Board.

[

.'-\ll-d whereas it is to inform you that State Board vide letter di. 05/06/2018 has issucd
gun..lclincs for abetment and control of pollution in stone crusher industry. You are
advised to submit compliance report of guidelines within 13 days of issuance of this
letter along with the bank guarantee in reference of- '

(n) :\1.1 existing stone erushers not having plantation upto preseribed norms, shall
submit a time bound action plan (not more than one year) along with bank  guarantee
of Rs. 15000/-,

(b) All operating stone crusher units shall construet boundary wall around stone
crusher’s area within six months from the date of issmance of these puidelines.
Accordingly, a time bound action plan with bank guarantee (of an amount not less than

10% of expenditure required for boundary wall) shall be submitted to the Bourd
immediately,

In light of above. the Board, in order to prevent further polintion & non comphance
of the provisions of the Air Act. intends to revoke the Consent to Operate and in excicise ol

the powers conferred upon it under section I1(A)of Air Act intends 1o assue followimy
direction:-

a. That all the process carried out by the industry should be closed down and
b. That appropriate authorities should be directed to stop supply of water& electricity to
the industry and seal D.G sets if any.

If you have any objection against intended revocation of consent 1o operate and
intended closure direction under Air Act, you may submit your reply to this office within a
period of 15 days from the date of issue of this notice, failing which the above said action
under the Air Act shall be initiated without any further notice.

Yours Sincerely.

/L__\/..,- )
(HR Kasanu)

Regional Otiicer
Copyto:
1. Mas/(-r file

Rvgiun’;n/ Officer

{70-39 No- 31
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Reo. post
M/s Om Narayan Stone Crusher Py, L.

Village-Ghatri, Tehsil-Weir
Distriet- Bharatpur,

Subject- Show cause notice for intended revocation of Consent to Operate and intended closure
direction under section 3 1(A) of the Air (Prevention & Control of° Pollution) Act. 1981,
Reference- (i) Consent to Operate issued vide letter no. F(TeehyBharatpur(Weir)/ 15(1)/2010-
2011/263-264 dated 26/04/2018.
(i) Regarding compliance of guidelines for abatement and control of pollution in stone
crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018.
(iii) [nspection of the Stone Crusher carried out on di. 12.03.2020.

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinaiter
called as ‘the Board') to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as 'the Air Act’) for violation of various provisions of the Act
here-in-after shown:-

. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came into force in the whole
of the State of Rajasthan with effect from 16/05/1981.

[£S]

And whereas the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas keeping this in view the Board has been conferred power 1o take such steps as
are deemed necessary for the prevention, control and abatemen of Air pollution.

4. And whereas M/s Om Narayan Stone Crusher Pyvi, Led (herein afier referred 10 as "tihe

Industry”) is engaged in operating a stone crushing plant at Village- Ghatri, Tehsil-Weir,

District- Bharatpur. During the process industry emits air pollutants.

And whereas. in order to verify the status of complinnee of conditions of consent 10

operate, officials of the Board inspected the plant on dated 12.03.2020. During the

course of inspection. it was observed that the pollution Jontiol messure has o been

provided up to the provisions of E.P. Act 1986. The ratio being that-

* That Boundary wall has not been provided around the erusher area.

*  That Hopper chute arrangement has not been provided af all COnVeyors.

wh

*  Water spraying areangement has not been provided at Conveyors,

e Conveyors was found not covered.

o That Vibratory screen was found not covered with metal sheets.

o Waterspraying arrangement has not been provided at inlet and outlet of Jaw crusher.

e That Inlet and Outlet of Primary Stone Crusher was Tound not covered.

* That you are directed not o operate stone erusher plant before completion of above said
work and inform to this office before operation of crusher.

6. And whereas, it is thus evident that the crusher has faiied 1o provide adequate air
pollution control measures and conditions of consent 1o operate are not hoins
complied with.

7. And whereas above stated violations of the provisions of the Air Act have been
viewed seriously by the Board,

8. And whereas it is to inform you that State Board vide letter di. 05062018 has isied
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guidelines for abetnent and control of pollution in stone erusher industry. You are

advised to sul?m:t compliance report of guidelines within 15 days ot issuance of this
letter along with the bank guarantee in reference of-
(a) AI_I existing stone erushers not having plantation upto prescribed norms, shall
:.u'h:mt atime bound action plan (not more than one year) along with hank
of Rs, 13000/-,

(b) All operating stone crusher units shall construet bound
crusher’s

guarantec

ary wall around stone
area within six months from the date of issuance of

Accordingly, a time bound action plan with bank guarante
10% of expenditure required for boundary w
Immediately,

these guidelines.
¢ (of an amount not less than
all} shall be submitted 10 the Board

In light of above, the Board, in order to prevent further pollution & non compliance
of the provisions of the Air Act. intends to revoke the Covisent to Operate and in exercise of

the powers conferred upon it under section 31(A)of Air Act intends 10 issuc following
direction:-

a. That all the process carried out by the industry should be closed down and
b. That appropriate authorities should be directed to stop supply of waterd& cleetriciny to
the industry and scal D.G sets if any.

If you have any objection against intended revocation of consent to opcerate and ‘
intended closure direction under Air Act, you may submit your reply 10 this office within a
period of 15 days from the date of issue of this notice, failing which the abovg said action
under the Air Act shall be initiated without any further notice.

Yours Sincerely.
V'
(HR Kasana)

Regional Officer
Copyto:
1. Mdster file

Regdonal Otficer
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No: RI’CB/RO.-’Bh:ur;tlpur!B'l'l’-B53/ |74 Y Date 1572 ) RS
. Reg. post a
M/s Shree Girraj JiGrit Udyog
\’ill:lgc-Gllulri, Tehsil-Weiy
District- Bharatpur,
S [ Yo . Q - . & .
ubject §110\'-l cause notice for intended revocation of Consent to Operate and intended closure
B dlnl:cllon under section 31(A) of the Air (Prevention & Control of Pollution) Act, 1981,
eierence- (1) Consent 1o Operate issued vide letter no, F(SCMGYBharatpur( Weir)26( | ¥2012-
2013/430-431 dated 04/06/2018. ¢

(1) Regarding compliance of guidelines for abatement and control of pollution in stone
crusher industry issued vide HO letter no. SCMG(Gen-03)/RPCB/307 dated
05/06/2018.

(ii1) Inspection of the Stone Crusher carried out on di. 12.03.2020.

This is without prejudice to the right of the Rajasthan State Pollution Control Bo

ard (hereinalier
called as 'the

Board') 1o initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act') for violation of various provisions of the Act
here-in-after shown:-

I Whereas, the Air (Prevention & Control of Pollution) Act. 1981 came into force i e whole
of the State of Rajasthan with effect from 16/05/1981.

to

And whereas the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas keeping this in view the Board has been conferred power to take such sleps as
are deemed necessary for the prevention. control and abatement of Air pollution. ¢

4. And whereas M/s Shree Girraj ji Grit Udyog (herein alter referred 1o as "the Industry”) is
engaged in operating a stone crushing plant at Village- Ghatrd, Tehsil-Weir, Distriet-
Bharatpur. During the process industry emits air pollutants.

5. And whereas, in order to verily the status of compliance of conditions of consent 10
operate, officials of the Board inspected the plant on dated 12.03.2020. During the

“course of inspection, it was observed that the pollution contrel measure has not been

provided up to the provisions ot E.P. Act 1986, The ratio being that-

¢ That Boundary wall has not been provided around the erusher area.

o That Hopper chute arrangement has not bheen provided at all conveyors.

e Water sprayving arrangement has not been provided at Conveyors.

o Conveyors was found not covered.

o That Vibratory screen was found not covered with metal sheets.

e Water spraying arrangement has not been provided atinlet and outlet of Jaw crusher.

e That Inlet and Outlet of Primary Stone Crusher was found not covered.

o That Sign Board displayed showing the name, address and eapaceity of the stone crusher
industry has not been provided. .

s That \\:iml hreaking wall provided by projeet proponent (PP) ave not as per guidelines
provided by Board and found damaged. - -

e That you are dirceted not to operate stone crusher plant hefore completion of aboye said
work and inform to this office before operation of crusher,

6. And whereas. it is thus evident that the crusher has failed to provide adequate au
pollution control measures and conditions of consent (o operate are not bemny
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Complied with.

7. And whereas above stated violations of the provisions of the Air Act have heen
Viewed seriously by the Board.
8. And where

as it is 10 inform you that State Bo
guidelines for abetment and control o
advised 10 submis compli
letter along with the bank
(a) All existing stone

ard vide letter di. 05/06/2018 has issucd
[ pollution in stone crusher industry, You are
ance report of guidelines within 1% days of issuance of this
guarantee in reference of.

crushers not having

>

submit a time bound
of Rs, 15000/-,

(b) All oper
crusher’s
Accardingly,

immedia tely.

In light of above, the Board
of the provisions of the Air Act,
the powers conferre

direction:-

. That all the
b. That approp

If you have
intended closure direc

period of 15 ¢

Copy to:
1. Maste/file

action plan (not mop

ating stone erusher
¢a within six month
a time bound action I
10% of expenditure require

d upon it under section 31(A)of Air Act inte

Process carried out by the
riate authorities should be
the industry and sea| D.G sets if any.

any objection against intended
tion under Air Act, you m
ays from the date of issue of this notice,
under the Air Act shall be initiated without

plantation upto preseribed norms, shall
¢ than one year) along with bank suaraniee
units shall construet boundary wull
s from the date or
lan with bank gu
d for boundary w

around stonce
iBsuwance of these guidelines,
arantee (ol an amount not less than
all) shall be submitted to the Board

» in order to prevent further pollution

& non comphance
intends to revoke the Consent to Oper

ate and in exercise of
nds 1o issue following

industry should be closed down and

directed to siop supply of water& electriciny 1o

revocation of consent 10 eperate and
ay submit your reply 1o this office within a
failing which the above said wetion
any further notice.

Yours Sincercly.

(llRf\:l-\‘h:l-

Regivnal Ofiicer

RegionaY Ofticer

Scanned with CamScanner



e
fhimexvse-R |3
Page No-26

REGIONAL OFFICE
Rajasthan State Pollution Control Board
Behind Jindal Hospital, S. .M. Nagar,
Bharatpur-321001 (Raj.)

INSPECTION REPORT

In reference 1o NGT OA no 803/2019 Moti & Ors, telephonice directions
given by H.O., Jaipur the 9 stone Crusher units to whom show cause notices
were issued vide dated 15/03/2020, were visited by undersigned on dated
15/07/2020.

operational.

During visit these all stone Crusher units were found non-

\
lf’-l -_‘.,_,r—'” “_____:’V.‘:q‘_; /\:l-—_.
— o ": - iy

(HR Kasana) (Dr Satyavan Sineh)

Regional Officer Junior Scientific Ofticer
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